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ORDER 

(Hybrid Mode) 

 

03.07.2024:  Learned Counsel for the Appellant submits that an OTS 

offer dated 09.04.2024 was given to all the three Banks and the amount of 

Rs.4.5 Crore was deposited in no lien escrow account and it is submitted that 

JLM meeting took place on 18.06.2024 and Appellant was informed to deposit 

amount of Rs.2 Crore which they are ready to deposit. 

2. Counsel appearing for the Canara Bank submits that he has no 

information about any JLM meeting and he seeks time to bring the minutes of 

JLM meeting, if any, on the record. 

3. Counsel for the Appellant submits that in event the case be taken after 

two weeks, the Appellant shall endeavor to settle the matter with all the Banks. 

4. Counsel for the Respondents submits that Appellant is making efforts 

for more than one year but no settlement has yet been finalized. 
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5. In view of the submissions as made above, we are of the view that appeal 

be taken up on 23.07.2024. Counsel for the Bank may bring minutes of the 

JLM Meeting and further instructions, if any, by means of an Affidavit within 

two weeks from today. 

6. List the appeal on 23.07.2024. 

 Till then CoC in pursuance of the impugned order shall not be 

constituted. 
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